106 . Prevention of Crueity to Avimals |aom 3TV
: (4Amendment). o

ACT No. XIV oF 1917,

[Passep BY THE InDIAN LiEgistative Couxcin.]

(Received the assent of the G%emar General on the 2IstAMarek, '

17.)

An Act to amend the Prevention of Cruelty to
Animals Act, 1890.

) “' N 7 HEREAS it is expedient to amend the Preven-
Y tion of Cruelty to Animals Agt, 1890 ; It i XIof1800.
' hereby enacted as follows ;—
Shott title, 1. This Act may be called the Preventlon of
Cruelty to Animals (Amendment) Act, 1917,

Insertion of 9. After section 5 of the Prevention of Cruelty .
gg“;jf%%“ to Animals Act, 1890 (hereinafter referred to as the xXrof 1890,

in Act XIo¢ Said Act), the following sectmns shall be. 1nserted

1890. " namely :— )
Penalty for “3A. If any pergson has in his possession the - ‘
“being in

_ e o gkin of a goat, and has reason to believe that the goat
v Ehe skinofa has been killed in an unnecessarllg cruel manner, he
goat killed ~ ghall be punished with fine which may extend to one
x Sory erueiy. hundred rupees, or with imprisonment which ma

-extend to three months, or with both, and the skin
shall be cOnﬁscated

Prosumptions 5B, If any person is charged with the offence of
‘ o ke killing a goat contrary to the provisions of section 5,
9 : gkin of a goat. 0r With an offence punishable under section BA, a,nd,
it is proved that such person had in his possession,
__ at the time the offence was alleged to have been com-
P , mitted, the skin of a goat with any part of the skin,
' of the head attached, thereto, it shall be presumed,
_ unt11 the contrary be proved that such goat was killed -
in an unnecessarily cruel manner, and that the person  °
“in possession of such skin had reason so to believe.”

- Insortion of 3. After section 7 of the said Act,the following

now section

7hin At~ Seption shall be inserted, namely :—
XI of 1890,

“7A. If



e T AN S 8 s

oF 1917.)  Prevention of -Cruelty to Anipmals 107
(Amendment). : _

“7A. If a police-officer, nof below the rank of special power
sub-inspector, has reason to believe that an offence of sesrch and

seizure in

nnder section b5, in respeet of a goat, is being or is respect of

about to be, or hag heen, committed in any place, or certain off-
that any person has in his possession the skinofa
goat with any part of the skin of the head attached
thereto, he may enter and search such place or any

place in which he has reason to believe any such skin

to be, and may seize any such skin and any article

or thing used or intended to he used in the commission

of such offence.” - :

4. In sub-section (2) of section 8 of the said Act Amendwent. |

after the words and figure “under sub-section (1),” ofsections of

the words, ﬁgure and letter  or under section 7A.” ?é’sgol.u o

ghall be adde



